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MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(Department of Food and Public Distribution)
NOTIFICATION

New Delhi, the 1st July, 2026

G.S.R. 544(E). — In exercise of the powers conferred by clause (e) of sub-section (2) of section 39
read with clause (d) of sub-section (4) of section 22 of the National Food Security Act, 2013 (20 of 2013),
the Central Government hereby makes the following rules further to amend the Food Security (Assistance to
State Governments) Rules, 2015 namely:-

1. Short title and commencement. - (1) These rules may be called the Food Security (Assistance to State
Governments) Amendment Rules, 2026.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Food Security (Assistance to State Governments) Rules, 2015, in rule 7 for sub-rule (1A) the
following sub-rule shall be substituted, namely :-

“(1A) The revised norms of expenditure (in rupee per quintal) of Central assistance to the State Governments
and Union territories in the General category or Special category, as specified in the Explanation to sub-rule
(1) and the limit of the share of the Central Government thereto (in percentage) as specified in the table
below, shall be provided with effect from the 15 day of April, 2026 to those State Governments and Union
territories who comply with the reforms specified in section 12 and the directions given by the Central
Government from time to time, namely:-
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Table

Category of States and
Union Territories

Norms of expenditure

(Rate in rupee per quintal)

Intra-State movement

Fair Price Shop dealers’ margin

Additional margin for sale

Central share (in

and handling Basic through point-of-sale device percentage)
General 70 100 11 50
Special 105 195 11 75”

[F.No. 15/4/2025-NFSA]
RAVI SHANAKAR, Jt. Secy.

Footnote. — The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (i) vide number G.S.R. 636 (E), dated the 17" August, 2015 and lastly amended vide number
G.S.R.384(E), dated 23™ May, 2022.
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